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High Court At Patna (Establishment Of A Permanent Bench
At Ranchi) Act, 1976

An Act to provide for the establishment of a permanent bench of
the High Court at Patna at Ranchi. BE itenacted by Parliament in
the Twenty-seventh Year of the Republic of India as follows:-
Statement of Object A circuit bench of the Patna High Court was
established at Ranchi with effect from 6th March, 1972, under
clause 36 of the Letters Patent of that High Court. Thebench was
established to meet the needs of the adivasi population of the
Chota Nagpur area in Bihar. The functioning of the circuit bench
was causing considerable difficulties besides involving heavy
expenditure. As the reasons for the establishment of a bench at
Ranchi continue to exist, the Government of Bihar is very keen that
the bench should be made permanent. It is, therefore, proposed to
set up a permanent bench of the Patna High Court at Ranchi with
its territorial jurisdiction extending over the North Chota Nagpur
Division comprising of the districts of Hazaribagh, Giridih and
Dhanbad and the South Chota Nagpur Division comprising of the
districts of Ranchi, Palamau and Singhbhum. The bill seeks to
achieve this object.

1. Short Title :-
This Act may be called the High Court at Patna (Establishment of a
Permanent Bench at Ranchi) Act, 1976.

2. Establishment Of Permanent Of High Court At Patna At
Ranchi :-

There shall be established a permanent bench of the High Court at
Patna at Ranchi, and such Judges of the High Court at Patna, being
not less than three in number, as the Chief Justice of that High
Court may, from time to time, nominate, shall sit at Ranchi in order



to exercise the jurisdiction and power for the time being vested in
that High Court in respect of cases arising in the districts of
Hazaribagh, Giridih, Dhanbad, Ranchi, Palamau and Singhbhum:
Provided that the Civil Justice of that High Court may, in his
discretion, order that any case or class or cases arising in any such
district shall be heard at Patna.



